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27.11,90 Heard learned Counsel for the applicant, The matter rélates

to non-consideration of the applicant for his promection to
;!’W“—“' -
the selectjc.n grade Engineer in the year 1986.It is really
/L

difficult to believe that the applicant did not know that

others were considered and promoted to that grade.We are

reai cause being there for

~ v

therefore, not satisfied abouttahe

the applicant not to apprcach the Tribunal in time, We are
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not inclined to admit it d‘é—& barred by time., However,
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